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Ci vi 1 disc. Conte mpt Feti tio n No. 205 of 2003

Friday, this the 21st day of November, 2003

Hon 'ble _~Ji3j. C1:?n.I' .K.Srivastava, A.M.

Hon tp_~ Mr A.Y.,E hatnagar. J .~!..

Choube La1, aged about 25 ye ar s ,
S/o Shr i Munni L-J1, Rio ur arri
Bazar, Pur a M.lfti, Distr ict-
Allahabad. • ••••. rplicant.

(By Advoc0 ce : Shr i R. Verma)

~rsus

Sh.r.i S.K.Sinr.'1,
i"\ir Officer Commanding,
24, Equiprrent Depot ,
Manauri, Al Lahabad , • ••• aGspond~nt •

(B Y Ad voco.te : •• ,.)

Q.Ji.JLs2

This contempt petition has been filed for punds hd.nq

too respondent for wilful dis-obedience of the order dated

28.5.2003 as sed in 0,...No,736/2L01.

2. The respondent was directed to consider the Case of

tre a plicant for appo Int.rrs rrt on the post of Anti l\1a_ia

Luscar on casual basis for the year 2GC1 on reference be s i,s ,

if he was selected in the earlier selection in the year 20CO.

3. The Ie ar n d counsel for the a r' Lic errt submi.t tad that-l-
the app Id.can't hatlalready been selected in the year 2000.
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The applic~nt was again called on 17.5.2003 for selection.

In fact, the se nior ity list was maintained in which the

narra of the applicant, who was sa lecjed, has been maintained

and as er the order of this Tribunal too persons on the

list d e to be considered on referential basis against

the rew entrants. Ignorin th9 c Lai.rn of the applicant

the respondent has selected new persons and has thus,

committed contem t of this Tribunal.

4. \/c have per use d our order and via find that the
I

re spo nderrt has take n action as 00 under-stood and intert'rated

our order. The Cduse of action to tre app Ldcant arc se in tha
~

year 20(;3 when the a pLacarrt Was caLled for selection.

Therefore, the applicant may coma up on the original side.

...~
!). No Case of conte rnpt is made 0 ut, Conte ;:npt petitio n

is rejected in limine.
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